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Date of Qrder

/ o N Orders ,

24.7.2001

&r. P.N. Jatl; counegel for the appllcants
L < B.N.Sendu, counsel for the respondents

v " The 1é%rhéd‘counsel'for the respuhdents submites that
vide order dated /20th July, 2001 ‘all\ the; applicents except
applicant No.4‘[alf the condidates totalling Zi have been sent on

Phisse-II treining (phctccopy of the order takenion record of the OA
} ,

'

No.258/2001)].
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2. 4 The learned councsel for the ep@ﬂlcants submits thet
the epplicants have been sent on training with: a deley of 3 weeks
and'consequently the period of 3 weeke so spenﬁ, should be ccunted

for trainina. !

)
|

i

3. , We fhave ‘given our thoughtful conclderatlon to the

erdl =ubm1<s1ons. In a period of 4 weeks' tralnlnd, 3 weekes spent
1

pricr to' the pbsezng of the order’ deted 20th July, 2001 cannot be
treated as perlod =pont on tralnlng. {
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4, ' In view of the order pessed by the Department dsted

. 20th July, 260l sending all4the'épplidants, ex@ept applicant No.4,

'} on. Phase-II training, the prayer of the applicénts Nos. 1 2, and 3

stands satisfied. Therefore, the OA:relatingﬁto their claim has
| j
become infructuous and is disposed cf'acccrdingiy.

5. . Sc far s the case of Mr. P.R.Janéid (applicent Nec.4)
, g

is concerned, the stand of the Depertrent is that he cennot be sent
b
for training 'becsuse he is facing major pena%ty chargesheet. In
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C.A.T. Bench, Jaipur.

;o " Orders

3 =

this cepnecticn, & photocopy of order dated lst. June, 2001 has been
ﬁﬂaced béfcré gé, whicﬁhﬁas beép“taken bﬁ }écord. On the cther'
‘hand, it is ébbmitfédAby fhg leernsd ccunsel for the ép@ﬂicsnfs
that siwply‘because-a chargesheet is renéing. against the applicent
ﬁo.4, the opportunity of irparting training cannot be refused on
this.grgund,alone, pecaﬁsg the departmental inquiry may‘fesulfjintc
exoneration alse. In that case,  he may, havé te complet{ his
treining after his,exoneretion and that vmuld cause him immense
loss, so far as promotion matter ie cencerned. Therefcre, the

spplicant noc.4 be crdered tc ke sent on Phase~IT treining.

6. ‘_' Concidered this ezspect. We ére cf the opinicn thet
subject to the result of the inguiry, the furth;r promotion of the
applicant after treining could be requlated, but in the meantire,
the applicant Nc.4 cen be imparted Phese-II trelnlnq. It is mwade
v<c1ear,that =ucce=sful completlon cf training by Shri P.R.Jancid
:woulc not confer eny right on th for. clalnuno _promction, vunless

_ the inguiry is successfully tgrm;ngted 1n)h1&;fayour;

17- With‘ thsset qbservations, the OA¥>'s Gispesed Yof.

Parties ere left to bear the:r own coste.
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(GOPAL SINGH) L , 1 o (A.K.MISHPA')

Adm. Member . . _ . .. Judl.Member




